Application for grant of Certificate of Registration rejected
February 1, 2000

The Reserve Bank of India, in exercise of the powers conferred on it under Section 45 IA of the
Reserve Bank of India Act, 1934, has rejected the applications for grant of certificate of
registration submitted by the undernoted financial companies:

Sr.No. Name of the Company Rejected on
1. Nezone Valley Finvest Private Limited 27.01.2000

Natunpara, Tezpur, Dist. Sonitpur, Assam.

2. Shree Finance and Securities Limited, Dolamundai, 29.01.2000
Mahatab Road, Pithapur, Cuttack-753 001.

As such, the above companies cannot transact the business of a non-banking financial institution
as defined in Clause (a) of Section 45 A of the Reserve Bank of India Act, 1934. The companies
has also been prohibited from acceptance of deposits under Section 45MB(1) and prohibited
from alienation of assets under Section 45MB(2) of the Act without the prior permission of the
Reserve bank.
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